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Shii Nawal Kishore, Id. counsel for the applicant. 
ShtiNLSinha,Id. ASC for the respondents. 

ORDER [ORAL] 

• The case of the applicant is that while working on regular ba as 
Safaiwala, he fell ill and absented himself from duty from 164.19119 to 
.31.122003. It is submitted that the applicant went to join duty on 1.1. 2004 

but he was not allowed á4.. one pretext or anOther %A/kereafter, he nt a. 
• legal notice. The prayer is to direct the respondents to allow him to 3c n or 
• to reinstate him on duty since April, .1999.' 	. 	 * 

2. 	It appears that this case was earlier dismissed for non prosec tion, 

$ereafter, it was restored after which, before any order for admissiA in of 

the case could be passed, the respondetits)on their own, flied a ply. 

Pointing out this reply, the Id. counsel for the respondents submits the due. 
• . 	 to his unauthorised absence, as aforesaid, a disciplinary proceedin2 was 

initiated against him for which notice was sent to the appliant by registered 

po$ which rethnied back as the addressee could nt be traced. Ther fore; 

the same was mtnnated to the applicant by pubhcation 	news papiet Out 
since blt he continued aitsence amd the disciplinary authority ukni 3tely 

dismissed him from services. 	. 

3.. 	The applicant has also filed. M.A. No.623 of 2005 for condoi adon 

of delay and controverted . 	k the position as brought out by the 
respondents. Afier some arguments, the Id. counsel for the applicant s ught 

• pm'ion to withdraw this O.A. as weflM.A. so that the applicant Hwy file 
a fresh ongmal application seeking proper reliefs in view of what has been 
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